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Janeel Ahnmed & Anr. Appel I ant (s)

Ver sus
State of Raj asthan Respondent (s)

( Wth Cl.A No.1361/2002 - Wth appln.for bail )
( Wth Cl.A No. 215/2002 - Wth appln.for bail )

Dat ed: 02/04/2003: These matters were called on for hearing today.

CORAM

HON BLE MR, JUSTI CE N. SANTCSH HECGDE
HON BLE MR, JUSTI CE B. P. SI NGH

For Appellant (s) M. Sushil Kunmar, Sr.Adv.
IN Crl.A 1308/ 02 Dr. RB. Masodj kar, Adv.
M. Hussain, Adv.
M. Anil Kumar Jha, Adv.
IN Crl.A 1361/ 02 M. A K Sanghi, Adv.
IN Crl.A 215/ 03 M. UR Lalit, Sr.Adv.
M. Subodh Lalit, Adv.
M. KL. Taneja, Adv.
For Respondent (s) M. KK Sood, ASG
CB.l.: M. PP. Ml hotra, Sr.Adv.
M. ADN. Rao, Adv.
M. P. Parnmeswaran, Adv.
M. A Mariarputham Adv.
UPON hearing Counsel the Court nmade the foll ow ng
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M. AK Sanghi, |earned counsel resuned his argunents

at 10.35 a.m and concluded at 10.50 a.m Thereafter

Sushil Kumar, |earned senior counsel started his argunents
and concluded at 12.40 p.m Thereafter M. PP Ml hotra,

| earned senior counsel started his arguments and concl uded

at 12.50 p. m
Hearing concl uded. Judgnment reserved.
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(R K. Dhawan) (Prem Prakash)
Court Master Court Master



